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An Act to  amend the Inland Emigration Act, 
1882. 

follows :- 
Short title 1. (1) This -4ct may be calledji the Inland Emi- 
and com- 
mencement. gration Act, 1893 ; and 

(2) It shall come into force a t  once. 

Short title. "1. This Act may be called the Assam Labour 
and Emigration Act, 1882. 

" I t  extends- 
I ( a )  to the territories respect.ively administered bv- 

the Lieutenant-Governors of Bengal and 
the North- Western Provinces and the 
Chief Commissio.ners of Oudh, the Oen tzal 
Provinces and Assam, and t o  the district 
of Ganjam ; and 

from time to t<ime direct. 



" It shall come into forc'e- Commence- 

(i) i n  the territories mentioned in clause (a)  of ment. 

this section, at  once ; and 
(ii) in any territories to which i t  may be ex-, 

tended by a notification under clause (6) 
of this section, on such day as may be , 

specified in that behalf in  such noti- 
fication ." 

3. (1) I n  section 3 of the said Act, in the defin-  amendment^ 
ition of $the expression " the labour-districts," the sectiou 3. 

words " Chittagong, the Chittagong Hill Tracts," and 
Khasi Hills" are hereby repealed. 

(2) I n  the same section of the said Act, in the de- 
finition of the word "emigrate," the words c c  not 
being a labour-district " are hereby repealed ; and for 
the words " Chief Commissioner of Ondh " the 
following shall be substituted, namely :- 

" Chief Commissioners of Oudh and the Central 
Provinces, or from any portion of the territories ad- 
ministered by the Governor of Fort St. George in 
Council in which this Act may, for the time being, 
be in for.ce." 

(3) I n  the same section of the said Act, in the de- 
finition of the word "dependent," for the word 
" means " the word includes " shall be substituted. 

4. I n  section 4 of the said Act, alter the word Amendments 
6~labour-district," where i t  first occurs, the words lb* 

(6 or specified area thereof," and after the same word 
where it afterwards occurs, the words " or area," 
shall be res~ectively inserted. 

5.  For the penultimate paragraph of section 9 of Amendment 
the said Act the following shall be substituted, Ofsectionga 

namely :- 
e c  No such contract shall be made for a term ex- 

ceeding four years or, if the contract is entered into 
under the provisions of section 111 of this Act, for a 
term exceeding one year, commencillg from the date 
of its execution ; or shall stipulate for a less rate of 

monthly 
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1 monthly wages for a completed daily task regulated 
in accordance m~ith the provisions of this Act than 
fiverupees in the case of a man and four rupees in the 
case of a woman, for the first tbree years of the tern1 

I of the contract, and six rupees in the case of a man 
! and five rupees in the case of a woman for tbe fourth 
! year of such term." 

Addition of 6, After the same section of the said Act the 
new fiection following shall be inserted, namely :- 
after seotion 
9. 
111 absence 9A. Unless the contract contains a specific obli- 

OfRpecifiO obliaation, gation to this effect, no labourer shall be bound by 
underground any labour-contract entered into under tliis Act to 

labour obligatory. not 
undertake any work involving underground labour in 
mines." 

Additio~l of 
new sections 
after section 
11. 
Power of 
Local Gov- 
ernment to 
cancel con- 
traot for 
wrongful re. 
cruitment. 

Power to 
cancel ~011- 

traot of 

7. After section 11 of the said Act the following 
sections shall be inserted, namely :- 

cr  l l A .  If the Local Governmen t,?'after such 
enquiry as it thinks sufficient, is of opinion that any 
labourer was recruited or conveyed to a labour-district, 
or compelled or induced to enter into a labour-con- 
tract, by any coercion, undue influence, fraud or 
misrapresentation, or that any such irregularity has 
occurred in connection with his recruitment or the 
execution of his contract as makes i t  just to rescind 
his contract, the Local Government may, by an order 
in writing, direct the labour-contract of such labourer 
to be cancelled. 

cC On receipt of any such order by the Local Gov- 
ernment, the Superintendent, Inspector or Magistrate 
shall cancel the contract referred to, and shall there- 
upon make an endorsement that i t  has been so 
cancelled on the labourer's copy of the contract or, 
if the same be not forthcoming, shall give to the 
labourer a certificate to that effect. 

" 11B. tiThen the labour-contract of any labourer is 
or bas been cancelled under the last foregoing section, 

t,h e 







(Section 12.) 

contract foY any term not exceeding one year com- labour-dis- 
t r ~ c t s  be- rnencing from the date of the execution of the con- tween em. 

tract with any native of India ~ ~ i t h i n  the labour-dis- ploget and 

trict in  which the estate on which such native con- native directs 

tracts to labour is situated. When any employer has 
executed any such contract with any such native 
within a labour-district, he shall, within one month  
from the date of the execntion of such contract, for- 
ward i t  in  duplicate to the Inspector within the local 
limits ofg whose jurisdiction such estate is situated. 
On receipt of the contract so forwarded, the Inspector 
shall enter an  abstract thereof in a register to be kept 
by him for the purpose, and shall then give one copy Registration 

of such con- of the contract to the labourer and the other copy tracts. 
to  his employer. 

" 1 l l A .  Wllen, for the first time after the regis- Vet.ification 
tration of any  such contract wit11 a labourer, the and ticln of such 
Inspector visits the estate on which such labourer is c,l,tr,,ts. 
employed, t he  employer shall cause such labourer to 
appear before the Inspector for t lie purpose of having 
his contract verified, ancl such labourer may thereupon 
apply to the  Inspector to cancel t he  contract ; and, 
if he shows cause sufficient in t he  opinion of the I n -  
spector to justify the cancellation, the Inspector shall 
cancel the contract, and shall thereupon make  a n  
endorsement tha t  it has been cancelled on the  labour- 
er's copy of t he  contract, or, if such copy be  not 
forthcoming, shall give to the labourer a certificate to 
tha t  effect. 

'' 111B. The Inspector or Magistrate may at any Power of 

time, either on-the application of the employer or the Magistrate '"spector 
labourer oy of his own motion, ~ e q u i r e  t h e  employer to require 

to  cause any labourer who has entered into a contraot lfhoul.er r h o  has executed 
under section 111 and is employed upon any estate ,,,,h cout,aot 

within the  local limits of t he  jurisdiction of t he  In-  to-appear 
spector or Magistrate to appear before him for the hiig. 

purpose of having his contract verified ; and, if such 
labourer applies to the Inspector or Magistrate to 
cancel his contract and shows cause sufficient i n  the  
opinion of the  Inspector or Magistrate to justify such 

cancellation, 
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Labour- 
contracts 
executed 
within la- 
bour-dis- 
triots before 
Inspector or 
Magistrate. 

cancellation, the Inspector or Magistrate shall cancel 
the contract as provided in the last preceding sec- 
tion. 

" 112. Notwithstanding the provisions of section 
111, any employer may enter into a labonr-contract 
with any native of India in a labour-district for any 
term not exceeding four years commencing from 
the date of the execution of the contract if  he appears 
either in person or by agent with such native before 
the Inspector or Magistrate within the local limits of 
whose jurisdiction the estate upon which such native 
is about to contract to labour is situated. 

" Such Inspector or Magistrate shall thereupon 
explain the labour-contract to such native, and shall, 
if satisfied that he is competent to enter into and under- 
stands the same, call upon him and the employer or 
his agent to execute it in  his presence ; and, i f  they 
execute it, shall attest such execution with his signa- 
t ure. 

" Au abstract of every such labour-contract shall be 
entered in a register to be kept by the Inspector or 
Magistrate for the purpose; and one copy of such 
contract sl~all then be given to the labourer and the 
other copy to his employer or his agent. 

" I n  respect of every labour-contract an abstract 
whereof is registered under section 111 or under this 
section, the employer who executes such contract in 
person or by agent shall pay to the Inspector or Ma- 
gistrate such fee, not exceeding one rupee, as the 

, Local Government may from time to time direct. 

Execution of "112A. For the purposes of the last* preceding 
section an estate situated in any one of the followinq 

tmct befora 
Inspector or districts of the Assam Valley Division, namely, Kam- 
Magistrate of rup, Darrang, Nowgong, Sibsagar and Lakhimpur, 

shall be deemed to be also situate within the local 
limits of the jurisdiction of the Inspector and Magis- 

j trate resldent a t  the civil station of Dhubri in the 
I Goalpara District; and, subject to such rules as the 
I Local Government may prescribe in this behalf, 

con tracts 
I 
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contracts to labour on any eatate in any of the labour. 
districts above named may be executed and registered 
before the Inspector or Magistrate at Dhubri in ac- 
cordance with the provision of-$he-.last preceding 
section. 

" 112B. The Local Government may, after pre- Powerof 
vious publication, make rules consistent with this Act Local 

Governmenb with respect to all or any of the following matters, to frame 
namely :- rules in con- 

nection with. 
(a)  the execution and registration of con tracts the execution 

of labour- under section 112,A before the Inspector at 
or Magistrate at Dhubri ; Dhnbri. 

( b )  the medical examination at  Dhubri by the 
Civil Surgeon or other competent medi- 
cal man of labourers and persons intend- 
inq to become labourers and their de- 
pendents ; 

(c )  the conditions under which depbts, rest- 
houses and other places may be estab- 
lished and maintained at Dhubri for the 
reception and lodging of labourers and 
persons intending to become labourers and 
their dependents ; the sanitation and maw 
agement of such depbts, rest-houses and 
other places ; the arrangements for food, 
water and conservancy therein ; the cloth- 
ing and necessary utensils to be supplied 
to persons lodged therein ; and the hos- 
pital accommodation for and medical treat- 
ment of such persons ; 

(d)  the control and inspection by officers of 
Government of such depdts, rest-houses 
and other places ; and 

( e )  the registers to be kept, and the reports and 
returns to be made, by the persons in 
charge of such depbts, rest-houses and 
other places," 

13. For 
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Substitution 13. For section 114 ~f the said Act the following 
of new sec- 
tion shall be substituted, namely :- . 
section 114. 

Powers of c'  114. Any Inspector or Magistrate or any person 
Inspector authorized by either of them in writing in this behalf or IvIagistrate 
toinspect may at  any time enter and inspect all lands and 
lands and houses wholly or partially used by or for labourers, or 
houses and 
to n,ake by or for any other natives of India employed on any 
requisitions estate, and may require that all such labourers or 
andinquiries. natives, or any particular class or classes or individual 

or individuals of them, shall be brought before him, 
and that a copy of the labour-contract of any labour- 
er shall be produced, and may make any inquiries 
which he thinks proper touching the condition or 
treatment of such labburers or other natives or any 
of them, and the employer shall be bound to comply 
with such requisition and to answer such inquiries to 
the best of his ability." 

Amendment 14. I n  section 115 of the said Act, for the words 
of section 
116. " whole number of days in the current month," the 

following shall be substituted, namely :-c' number of 
working days in the current month. The number of 
working days in any month shall be ascertained by 
deducting the number of Sundays from the whole 
number of days in the month." 

Amendment 15. For the last sentence of section 121 of the 
of section 
121. ' said Act the following shall be substituted, namely :- 

"The Inspector shall from time to "time, when 
visiting the estate, on the application of the employer, 
and may also at  any other time on the application of 
either the employer or the labourer, endorse on the 
labourer's labour-contract, after such enquiry as may 
be necessary, the number of days so to be added to  
the term thereof : 

" Provided that an employer who omits to apply 

I for the endorsement of such days on any labourer's 
labour-oontract, when the Inspeotor is actually visit- 

i 
ing the estate, shall, in the absence of sufficient 

I reasons to the contrary shown to the satisfaction of the ~ Inspector, 
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under the section aforesaid of being absent from his 
labour or the term for which he is sentenced to im. 
prisonment, or both, as the case may be. 

" 182A. When any labourer is convicted under Endorse- 

section 176 of desertion from his employer's service, 
the Magistrate convicting him shall, on the applica. desertion or 
tion of the employer or his agent, endorse on the em- keg- 
ployer's copy of the labour-contract (in addition to desertion, 

the term of imprisonment to which the labourer may 
be sentenced for such desertion), the period during 
which the Magistrate finds that the labourer was 
absent from his labour in contravention of his con- 
tract owing to such desertion : 

" Provided that no such endorsement shall be 
made in any case in which the labour-contract has 
been cancelled under the provisions of section 177 or 
in any case in which the original term of the labour.. 
contract has expired on the date of the conviction, 
and more khan three years have elapsed from the date 
of the labourer's desertion to that of his arrest : 

"Provided also that the employer has duly re- 
ported the particulars of the desertion in the monthly 
statement provided for in section 171A. 

" 182B. When any labourer is sentenced to impri- ~,a~~,,. 
sonment for any time not exceeding three years for co~~tract  merit on of 
any offence other than an offence under this Act, the period of 
Court or Magistrate so sentencing him shall, if the i(;ny $her 
employer or his agent shall so request, endorse on the  rJ:Ff' 
employer's copy of the labour-contract the period for 
which the labourer is sentenced to imprisonment, or, 
if such pericd exceeds the unexpired term of the 
labour-contract on the date of the sentence, so much of 
such period as is equal to such unexpired term, 

c6 182C. The periods endorsed under the three last- Feriodrc en- 
preceding sections shall be added to the term for be 
which the labourer contracted to serve; and such term ofoopo 

labourer shall not be deemed to have performed his tract. 
labour-contract till he has served for the term speci. 
fied therein in addition to the period so endorsed." 

35, After 



Addition of 352 After section 183 of the said Act the follow- 
new section ing shall be inserted, namely :- 
after section 
183. 
Failure to " 183A. Whoever, being bound under section 111 
forward con- to forward any labour-contract to the Inspector, or 
tract under 
section under section l P l B  to cause any labourer to appear 
or to cause before the Inspector or Magistrate, wilfully omits or 
labourel>to appear under neglects SO to forward such labour-contract to the I n -  
section 111~. spector at or within the time specified, or to cause 

such labourer to appear before the Inspector or 
Magistrate within a reasonable time, shall be punish- 
ed with fine which may extend to two hundred 
rupees.'' 

Amendment 36. I n  section 192 of the said Act, after the words 
c (  leave allowances " the words " for meeting the cost 192. 
of sending labourers and other persons back to  their 
native districts " shall be inserted. 

Arnendrnents 37, (I) I n  the schedule to the said Act, opposite 
of the word cc labour " where it first occurs, the follow- 

ing note shall be inserted, namely :- 

c c  State nature of labour if the labourer is to be 
required to work under the ground. 

(2) I n  the same schedule, for the portion which 
follows the tabular statement, headed " Porm of De- 
scriptios of  labourer," the following shall be substi- 
tuted, namely :- 

" [ Efidorsemest t o  beJiZZed up  by 12 egisteriag of lcer  
before whom the contract i s  executed.] 

I hereby certify that, before tlie said A B signed 
this contract, 1-personally explained i t  to him. 

Dated at  
Th is  dccy of 

Signed ---- ) Registerisg 0 f i c e r  or in.specfor 
or  Bagis trate .  



corntract t o  be 
"mimed or can- 

g contract has 

f employer  
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e x t e d  the  In- 
repealed. 

Repeal of Act  
X X [ l  of 
1891. 


